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CENTRAL ADIV1INISTRATIVE TRIBUNAL 
BANCALORE BENCH, BANGALORE 

CONTEMPT PETITION NO. 50/1994 IN 
OANO.94/1993 - 

ULONESDAY THIS THE THIRTIETH DAY OF NOVEMBER, 1994 

fIR. V. RAMAKRISHNAN 	 IIEf'1B[R(A) 

MR. A.N. VUJJANARADHAYA 	ML1BLR(J) 

1. Shri B.S.V. Rae, 
aged 64 years, 
Chief Travel Ticket Collector 
(Retd), 
No.14, 12th Cross, 1st 8 Main, 
Kengari Satellite Town, 
Bangalore - 560 060 

2. Shri R.P. Jivaraj 
aged 64 yearS, 
S/o Shri R.T. Krishnamurthy 
69, lottegollahalli, 

2nd Stage, 	 : 
Bangalore - 560 094 	 Appljcants/ 

Petitioners 

(By Advocate Dr.f'l.S. Nagaraja) 

V. 

Shi Murugan, 
Chief Personnel Officer, 
Southern Railway, 
Park Town, 
M 5dras 

Shri Ashok Bhatnagar, 
Chairm5 fl, 
Railway Board, 
New Delhi 

3. Shri Mazihuzzawan, 
Secretary to Government of India, 
Ministry of Railways, 
New Delhi 	 Respondents! 
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MR. V. RAMA KR ISHNAN, MEMBEP.(A) 
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We have heard Dr.t'i.S. Nagaraja for the 

). '5\ 	 conterrpt pctitionrr and Shri A.N. Venuccpal, 
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learned Stand1g Coun 1 for the allEged 

ccntemners 0  TL dired ion of the Tribunal was 

to consider th case o the applicants for 

extension of the benef t in terms of the 

Circular orderigo.P($)443/III/T.c5taff/court 

Case/TPJ Dn.(P lot) da ad 22,9.92 and take 

further acticn in caseY they are found eligible 

etc. Shri Vengopa1 ¶ bmits that the Railway 

Administration have cblisidered the casd of the 

applicants and taken a decision but the same is 

not favourable to the etitjoners. In view of 

the above, contempt p itlon does not survive 

and, the allege. J contemL era are discharged. If 

the appiicantsLare sti l aggrieved, it is open 

to them to tak' ePprop' late steps in the matter. 

No costs 4, 
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